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MR. CHAIRMAN: Now the last
question. Yes, Mr. “Mody.

SHRI PILOO MODY: But the last
question is the first question on this.

MR. CHAIRMAN: No; last in the
series.

SHRI PILOO MODY: Sir, this
question makes a charge and the
Minister has accepted the charge. He
also says that for 20 years they have
not been able to collect. Now, he has
to spend another 20 years trying to do
1t

MR. CHAIRMAN: But he was not
there for these 20 years.

SHRI PILOO MODY: But I am
talking about the Ministry. The Min-

ister ig only a spokesman for the
Ministry.

'MR. CHAIRMAN: Yes.

SHRI PILOO MODY: Therefore,

Sir, it is redundant really to pursue
this question and you have rightly
said that this should be the last
question. I say this because in part
(b) of his reply he says: “The infor-
mation ig Dbeing collected from the
Zona) Railways and will be laid on
the Table of the House.” Now, when
he is going to collect this informa-
tion which is 20 years old, it is going
to take more time for him to get the
answer. Therefore, may I suggest
that we will take up this question
later on after the information is
eollected? And. Sir, T would alse like
the Minister to remember at that
time that certain things become time-
barred after a period of time and
therefore, what has become time-
barred and that he hag not been able
to collect, he need not spend the
bureaucracy’s time on it and also to
pursue what he cannot get by law.
Therefore, he may spend the time on
‘what is not time-barred and present
‘us with a comprehensive list of what
is collectable,
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to Questions 20

SHR1I MALLIKARJUN: I have
taken a serious view of this question
and I have also instructed the con-
cerned authorities to  furnish the
details ang take early action to
recover the dues.

MR. CHAIRMAN: Question - No.
187.

Robbery incidents in trains

*187. SHRI SADASIV  BAGAIT-
KAR:

SHRI LADLI MOHAN '
NIGAM:

SHRI B, SATYANARAYAN
REDDY:t

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that there
was an attempt recently to rob train
passengers by stopping the train in
Bombay in broad day light;

(b) whether it is a fact there has
been a country-wide increase in ineci-
dents of robbing of train passengers
and criminal gangs are emboldened to
operate even in suburb of Bombay;

(c) whether it is also a fact that
railway staff posted in Bombay feel
terrorised by the operation of these
gangs; and

(d) if so, what action Government
have taken to remedy the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (d) A«
statement is laid on the Table of the
Sabha, . . . |

Statement

(a) No, Sir,

(b) It ig not a fact that cases of
robberies in trains have shown an
increase over the Indian Railways.
However, an increasing trend of rob-
beries in trains is noticeable in the
suburban area of Bombay.

+The question was actually asiieﬁ
on the floor of the House by Shri
B. Satyanarayan Reddy.
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(c) No, Sir.

(d) The following steps are
taken to remedy the situation;

being

(1) Specia] Squads are earmarked
for carrying out raids and for tra-
velling in local trains as preventive
measure. They have been directed
particularly. to look after the secu-
rity of lady commuters.

(2) Enowp criminals and suspects
- are being apprehended and prose-
ceuted, v L L

(3) Armed escorting in lacal
trains particularly which run around
mid-night is being done,

(4) Particular watch is being kept
on areas which are prone to crimes.

(5) Nakabandi is being done. Re-
sults achieved are quite encouraging.
Government Railway Police was
able to arrest during such Naka-
bandi criminals who were found
carrying lethal weapons. This
Nakabandi was introduced recent-
ly.

(6) Railway Protection Force is
deployed to assisty Police in escort-
ing, Nakabandi and conducting raids
ete,

(7) Railwayg  maintain close
liaison with State Police authorities
at all lavels for ensuring safety of
passengers traveling in trains.

SHRI1 B. SATYANARAYAN
REDDY: Sir, every day: such inci-
dents are taking place throughout the
country. Every time the Govern-
ment comes and giveg one explana-
tion or the other. But at no time
has it taken 5 serioug note of these
incidents. I would like to know, in
recent times, what are the steps the
Government hag taken to prevent
these incidents?

SHRI MALLIKARJUN: Sir, guch
things are incidental, Here the in-
cident was published in the Times
of India on 23-4-80 in Bombay. A
student had gone and complained.
Some youth was standing there. The
other person who lost their belong-
ingg di¢ uot complain to the police.

[ 20 JUNE 1980 ]

to Questions 22

Only because of the appearance of
newspaper report it has come to light,
For such incidents we cannot exactly
evolve any measures to face them,

SHRI B. SATYANARAYAN
REDDY: The complainy had bheen
made by the sufferer who had been

robbed. Properties were pot traced
out.
SHRI MALLIKARJUN: I have

clearly mentioned that the complaint
was made by a student. Wha¢ hap-
pened Sir, exactly, when the train
starteq from the platform, some
youth were standing there and from
the first-class passenger compart-
ment thay dragged something which
was in their hands. One student was
with his bookg in that compartment,
His bag was torn bug the bookg were
saved. The student alleged a com-
plaint at the Dadar Station. In this
matter, investigations were conduct-
ed but actually nothing has heen
foungd. The Railways could do
nothing about it.
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to ‘Questions 24
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to Questions 26

TGN & | WTAY, I RIS HIIATEA &A1
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TG FY YEATHI F1 TFA F fag M gan
Ry fag st AT e W 98

SHRIMATI PURABI MUKHOPA-
DHYAY: Mr, Chairman, Sir’ the
Minister has just now said that the
RPF people are not sufficiently autho-
rised or empowered to arrest. I
want to know from the Minister one
thing. Who pays the salary bill of
the RPF people? Whose employees
are they? If the Government ig
spending so much op the salary head
of these RPF men, what is the point
in not arming them with sufficient
powerg so that they can stop the
incidentg and they cap arrest on the
spot? 'This is number one. Secondly,
Sir, nowadays woman without any
companiong cannoi board the train.
Ig this the state of affairs that we
will have to tolerate in this country?
Is the Government serious about it?
If so, what are the stringent measures
that the Government want to take to
stop all these incidents?

=t sAEia fagy ;. "egaw,
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Tgdt & SEwr F T g1 ThE Wiawd
& ferd 7 B == 9 )\ wg Faeaue
g g1 g1 wf § sufay gw ST Aew
q @RE | e gm Wy @ § o TaET
gfee qra< €1 9T | SFA A1 I AET
#F fgsquem # /@I F1 FW Ve
TETHE FT Y

s awwfa @ WF TS ST §,
the lang on which the rail runs, I
thought, is vested in the Central Gov-
ernment.
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SHRI KAMLAPATI TRIPATHI: It
ig vesteq in the Central Government,

Tod IgT B Wy SirFwe gidv
qifgd | T@d g1 WA @

IqFT W Midxga AT Thd
(Interruption). Let me complete.
The general law and order situation
is under the State Government. They
should look into it. And unless that
improves, 1 think, it will be very
difficult to say anything about it. So
far as the Railwayg are concerned,
we are thinking of giving the police
powers to the RPF so that they may
become effective.

. SHRI GHANSHYAMBHAI O0OZA:
Sir, the hon. Minister has shown some
helplessness about the Railway Pro-
tection Force that they do not enjoy
the powers which are enjoyed by the
Government Police. Is he aware that
the right of self-defence ag regards
persons ang property is not confined
to the person who is attackeg or his
property being stdlen or robbed but
also to any other citizen? I cap alse
go for the defence of anybody who
is altacked in my presence or if his
property iz rcbbed in my presence.
You must ‘rain the RPF about all
these aspects. You do not show heip-
lessness. What you need to do is
to train the RPY in the rights of self-
defence which is even projected, as
hoin Mr. Chairman will confirm, that
any pergson can go to protect the
person and property of any of the
passengers.

st wAsrafa faaEY @ AFTEv,
o s e fafre w 9% §
97§ g FAAFTA § | SAroHTTodTo
A AT SAIAFETE FW0 | §F A @ A7 E
w%w‘rﬁm‘rg | & q1 g @|U
Z fr gy 1€ Teorgag TE faad @
(Interruptions)

SHRI PILOO MODY: He asked the
question in English.

[ RAJYA SABHA]

to Questions 28

SHRI KAMLAPATI TRIPATHI:
Don’t try to irterrupt me. I am on

my legs. *NAA, § g ¥§ Wrar f%
HW T qrad AT G AFY § SRaT
gg 3 & wifmm FT W@ §

so that they might become more
effective, So far ag the question f
self-defence is ccncerned, that right
ig there already. 7f anybody attacks
he RPF personnrel, they also try to
save themselves.

MR. CHAIRMAN: Very well, we
will now gc cn fo the next quecmn
(zlu. Ll()l’} WO J():_, )

Inventory of goods despaiched to Lost
Property Offices

+188. SHRI PILOO MODY:t
SHRI R. R, MORARKA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that there
is no proper system of keeping inven-
tories of goods despatched to Lost
Property Offices either by the des-
patching station or by the Lost Pro-
perty Offices, thereby permitting
large scale malpractices; and

(b) what type of check is enforced
to ensure that the contents of pack-
ages are not replaced by fake stuff?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b) A
statement is 1a1d on the Table of the
Sabha, ‘ |

e

Statement

Rules provide that inventory of all
goods transferred to T.ost Property
Offices should be taken both at the
despatching station and in the Lost
Property Offices. While inventories are
invarjably taken at the Lost Property
Offices of all goods received, it has
not always been possible to take in-
ventory of the contents of each and
every package/case at the despatching
station before transferring them to

+The question was actually asked
on the floor of the House by Shri
Piloo Mody o
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